
ORISSA HIGH COURT: CUTTACK

ORDER

Cuttack dtd. The 5th June, 2020

In view of Order No. 3057/R & OM (OM) dtd. 01.06.2020 Office of the

Special Relief Commissioner, Govt. of Odisha and Order No. 53/Gen. dtd.

02.06.2020 of G.A. & P.G. Department, Govt. of Odisha issuing directives to

impose shutdown in the Districts of Ganjam, Puri, Nayagarh, Khurda, Cuttack,

Jagatsinghpur, Kendrapara, Jajpur, Bhadrak, Balasore and Bolangir on Saturdays

and Sundays till 30th June, 2020 in the interest of public health and containment

of spread of COVID-19 in the State, the Court have been pleased to issue the

following instructions afresh for the Court and Offices of the High Court and

Subordinate Courts.

"The Office of the High Court, the Subordinate Courts and its offices in the
above districts and any other district which may be added to the list in the
future be closed on the working Satudays for the month of June, 2020 or
any other subsequent Saturday, if so notified by the Govt. in future
whichever is later. "

The copy of the Order No. 3057/R ~ DM (DM) dtd. 01.06.2020 Office of the

Special Relief Commissioner, Govt. of Odisha and Order No. 53/Gen. dtd.

02.06.2020 of G.A. & P.G. Department, Govt. of Odisha and the Court's Office

Order dtd. 03.05.2020 issued earlier are enclosed herewith for guidance.

~
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.' fic-r
REGIS Ri~RGENERAL

Copy forwarded to:-

1. All the District & Sessions Judges of the State
2. All Officers of the Court
3. Add!. Registrar-cum-Principal Secretary to Hon'ble the Chief Justice
4. Add!. Sr. Secretaries/Secretaries to the Hon'ble Judges of the Court
S. All. Superintendents of the Court
6. The Technical Director, N.LC., OHC for uploading the Order in the High Court

Website.
7. The Medical Officers of the Court

for information and necessary action. _ t,_____--:..--- \jvo ,
~-- v., ~ ~I' .-, ,,~-1)us' v....,~<--V '

Special Officer (Spl. Cell)
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Copy forwarded to:-

1. The Secretary General, Supreme Court of India, New Delhi

2. The Registrar General, all High Courts

3. The Chief Secretary to Govt. of Odisha, Bhubaneswar

4. Advocate General, Odisha, Cuttack

5. The Principal Secretary to Govt. of Odisha, Home Department;
Bhubaneswar

6. The Principal Secretary to Govt. of Odisha, Finance Department,
Bhubaneswar

7. The Principal Secretary to Govt. of Odisha, Law Department, Bhubaneswar

8. The Principal Secretary to Govt. of Odisha, Health and Family Welfare
Department, Bhubaneswar

/ 9. The Director, Odisha Judicial Academy, Cuttack

. 10. The Member Secretary, Odisha State Legal Services Authority, Cuttack 0

11. Tlie President, Orissa High Court Bar Association, Cuttack

12. The Commissioner of Police, Police Commissionerate, Bhubaneswar-
Cuttack

13. The Deputy Commissioner of Police, Cuttack

for information and necessary action.
• __ 0 0 r.~,,-~'"'<7--r oj 'v

~ 17 ~, V '" ' .J-J

Special Officer (Spl. Cell)



Government of Odisha
Office of Special Relief Commissioner

No.3057/ R&DM(DM), Dt.O 1-06- 2020

ORDER

Whereas, in pursuance of the directions Issued bv the ~Jatlonal Executive
Committee, Government of India under the Disaster ~l1anagcmellt Act 2005, the
Government Odisha, vide Revenue & Disaster r--1anagement(Disaster Management)
Department Notification No.2800jR&Dfv1(Dfv1) dated 18.05.2020/ had extended the
lock down in the entire State of Odisha with stipulations mentioned therein, with a
view to contain the spread of COVID-19 pandemic/ till midnight of 31.05.2020;

And Whereas/ in pursuance of the directions of the National Disaster
Management Authority (NDMA), the National Executive Committee/ in exercise of the
powers conferred under Section 10(2)(1) of the Disaster Mana~lement Act, 2005/ has
issued revised guidelines vide f'1inistry of Home Affairs, Govemment of India order
NoAO-3/2020-0M-I(A) dated 30,05.2020 to extend the lockdovvn In Containment
Zones up to 30.06.2020, and to re-open prohibited activities In a phased manner in
areas outside Containment Zones;

Now, therefore/ in pursuance of the said order, the State Government do hereby
extend the lockdovvn in all COVID-19 Containment Zones in the State of Odisha until
midnight of 30.06.2020 as per the follOvving stipulations:

1. This order will come into force with effect from 01.6.2020.

2. Lockdown limited to Containment Zones

I. Lockdown shall continue to remain in force In the Containment
Zones till 30th June, 2020.

ii. Containment Zones will be demarcated by the District Collectors/
Municipal Commissioners as per the guidelines of MoHFW/
Government of Indiaj H&FW Department of Government of Odisha.

III. In the Containment Zones, only essential activities shall be allowed.
There shall be strict perimeter control to ensure that there is no
movement of people in or out of these zones, except for medical



---------------------- --------- --------- --------- ------------,

emergencies and for rnaintalninq supply of essential goods and
services. There shall be intensive contact tracing, house-to-house
surveillance, and other clinical int.'r-ventions, as required. Guidelines
of MoHFW shall be taken into consideration for tile above purpose.

,

iv. District Collectors/ Municipal Commissioners may also identify
Buffer Zones outside the Containment Zones, where new cases are
more likely to occur. Within the buffer zones, restrictions as
considered necessary may be put in place by the Local authorities.

3. Graded re-opening of areas outside the Containment Zones

In areas outside Containment Zones, activities Will lie regulated as below: .

a. The following establishments/ activities will continue to remain closed
till 3011

• June, 2020:

(i) Religious places/ places of worship for public.

(ii) Shopping malls

(iii) International air travel of passengers, except as permitted by
MHA.

(iv) Cinema halls, gymnasiums, swimming pools, entertainment
parks, theatres, bars and auditoriums, assembly halls and similar
places.

(v) Social/ political/ sports/ entertainment! academic/ cultural!
religious functions and other large congregations.

b. Hotels will be allowed to operate up to 30°/() capacity. Restaurant
service will be open only for in-house guests.

e. Restaurants and Hotels are permitted for home delivery/takeaways of
food.

d. Schools, colleges, other educational/ training! coaching institutions,
etc. will remain closed till 31st July, 2020.

Activities that are not specifically prohibitedl regulatedl restricted
above are allowed.

Standard Operating Procedures (SOPs) for the estabhshrnents/ activities
mentioned above issued by Ministry of Health and Family Welfare (MoHFW) and
other Ministries of Government of India! uepartroer« of H&FW, Government of
Odisha, for the above activities will be strictly followed for ensuring social
distancing and to contain the spread of COVID-19.

4. Directives for COVID-19 Management

The following Directives for COVID-19 r"1anagement shall be strictly
followed throughout the State:



a. Face coverings: Wearing of face cover is cornpulsorv in public

places; in workplaces; and during transport.

b. Social distancing: Indiv.cua!s must maintain a rmrurnurn distance of

6 feet in public places.

c. Shops will ensure physical distancing among customers. The owner of

the shop shall be Iiable for any violation.

d. Salons, Spas, Beauty Parlours and Barber shops shall ensure all

safety precautions, disinfection and sanitization before and after service of

each customer.

e. Gatherings: Public gatherings/ congregations of more than 7
persons are prohibiteel.

f. Marriage related gatherings: Number of guests not to exceed 50.

g. Funeral/ last rites related gatherings: Number of persons not to
exceed 20.

h. Spitting in public places will be punishable with fine, as prescribed

in accordance with laws, rules or regulations.

i. Consumption of liquor, peen, gutka/ tobacco etc. in public

places is prohibited.
,.r

-, \::;'::'Additional directives For Work Places

j. Work from home (WfH): As far as possible the practice of

WfH should be touowed.

k. Staggering of work/
work places, shops,

establishments.

business hours will be followed in offices,

markets and industrial & commercial

I. Screening & hygiene: Provision for thermal scanrunq. hand wash

and sanitizer will be made at all entry anel exit points and common areas.

Ill. Frequent sanitization of entire workplace, common facilities and all

points which come into human contact e.g. door handles, ete., will be

ensured, including between shifts.

n. Social distancing: All persons in charge of vvor« places will ensure

adequate distance between workers, adequate qaps between shifts,
staggering the lunch breaks of staff, ete.

5. Unrestricted movement of persons and goods

(i) There shall be no restriction on inter-State and intra-State

movement of persons and goods. No permission I approvall e-
permit will be required for such movements.

(ii) Tntrrt-C;L::ltpRIIC;PC; lit" RIIC;PC; Trtyjc; (jnrillriinn ,rille; h\l rtnnrpl1;:'ltnrc:



like Ola, Uber, etc.), Auto Rickshaws and other Passenger Vehicles,
are allowed to operate with up to sitting capacity of the vehicle, as
mentioned in the Registration Certificate.

(iii) Movement by passenger trains and Shramik special trains; domestic
passenger air travel; movement of Indian Nationals stranded outside
the country and of specified persons to travel abr-oad; evacuation of
foreign nationals; and sign-on and sign-off of Indian seafarers will
continue to be regulated as per SOPs issued by Govt. of India.

(iv) Movement of any type of goods/ cargo for cross land-border trade
under Treaties with neighbouring countr-ies shall not be stopped.

6. Night cu rfew

Movement of individuals shall remain strictly prohibited between
7.00 pm to 5.00 am throughout the State, except for essential activities.
The District Collectors/ Police Commissioner, Bhubaneswar-Cuttack shall
issue orders, in the entire area of their jurisdiction, under appropriate
provisions of law, such as under Section 144 of CrPC, and ensure strict
compliance.

This restriction shall not apply to:

• District and Municipal Administration! Police/ Government Officials on
duty

• Doctors, Medical/ Paramedical Staff (Govt. & Private)

• Staff of IT & [TeS Companies on production their 1D cards

• Any person, in case of medical or other emergency

• Owner / staff of Chemist shops

• AI! industrial u_nits

• All construction activities

• Movement of Public Transport, private vehicles and taxis (including cabs
by aggregators like Ola, Uber, ete.) to and from airports, railway station
and bus terminals/ stands/ stops, for facilitating movement of
passengers by air, rail and road.

7. Weekend Shutdown

In the interest of public health and the containment of spread of
COVIO-19 in the State, shutdown shall be imposed in the districts of
Ganjam, Puri, Nayagarh, Khurda, Cuttack, Jagatsinghpur,
Kendrapara, Jajpur, Bhadrak, Balasore and Bolangir, on all
Saturdays and Sundays till 30!tl June, 2020. During this Shutdown, only
the following activities shall be allowed:

• AI! medrca: estabushrnents including hospita!s, clinics, nursing homes,
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including medicine stores. MoveiiKllt of Ambulance and all medical
personnel.

• District and Municipal Administration/ Police/ Fire Services

• Central & State Government offiClal~ on emergency duty

• Telecom services

• Petrol pumps

• Electronic i'v1ediaidentified by Commissioner-ate/ D:strlct Police

• Water Supply, sanitation and sewer-age workers

• Electricity supply and distribution

• i'v10vementof goods and good carrier's, whether loaded or unloaded

• Industrial establishments, factories and construction acnvities

• Service sector industries, including IT/ ITeS, Hotel & Hospitality units

• Movement of rail and air transport

• Road transpor-t on highways, road movement of transitine vemcies

• I'-10vementof Public Transport, private vehicles and ta:x.is (including cabs
by aggregators like Ola, Uber, ete.) to and from airports, railway station
and bus terminals/ stands/ stops! for facilitating movement of
passengers by air, rail and road.

• rv1arriagesand Funerals, with permission of local authorltv

8. Based on their assessment of the situation, District Collectors/
Municipal Commissioners may impose area specific additional
restrictions on activities outside the Containment zones, or impose
such restrictions as deemed necessary for containing the spread of
COVID-19.

9. Quarantine Policy

The quarantine period for returnee(s) to the State wlli be limited to 1'-1
days, This shall be implemented by local authormes i.e. Dlstr'1CtCollectors/
Municipal Commissioners.

Returnee(s) in rural areas will undergo 7 days of mandatory Institutional
quarantine, post which asymptomatic returnee(s) shall De discharged to
undergo home quarantine for a further period of 7 days. If the local authorities
find it necessary for reasons related to containment of COVID-19 and to
prevent spread of infection, they may extend the period of institutional
quarantine of the returnee(s). In case the quarantinee clevelops symptoms
requiring medical attention, hel she may be shifted to ((WID Care Centre/
COVID Hospital.

In urban areas, the returnee(s) shall have to compulsorily stay In home
quarantine for a period of 14 days, observing guidelines issued by H&FW
Dept., Govt. of Odisha. If the returnee does not have proper' quarantine facility
.•.••. l_ .•... _ ...• 1..-..",.• / ,...t ..• r-. •.•.l....-.11 .. _..-I~~,•.•...••.......;_.-.+,:4--. ,+-;~ •....-.II _ :..-1 r .. -. -,,~ i-,.- Cr __ --.I. , -. •. ,,... -..,-
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directed by tile local authorities,

Individua!s travelling to the State by regular train and air services will
have to undergo mandatory quarantine, as prescribed above.

The followinq categories of travelers ,shall be exempt from mandatory
quarantine in the State, upon arrival in Odisha:

a. Govt. officials, Professionals, businessmen or any other person
travelling to Odisha on work and intending to exit the State by rail,
road or air with,n 72 ill'S

o. Govt. officials, Professionals, businessmen or any other person who
have travelled from Odisha on work and are returning to the State
within 72 hI'Sof departure from Odisna

10.Safety and Protection of vulnerable persons

Outdoor movement of the following category of people is prohibited,
except for essential and health purposes till 31': August, 2020.

a. Persons above 65 years of age

b. persons with co-morbidities

c. pregnant women

d. children below the age of 10 years

l1.Use of Aarogya Setu

(I) Aarogya <eto enables early identification of potential risk of infection, and
thus acts as a shield for mdrv.duals and the commurutv.

(ii) VVith a view to ensuring safety in offices and work places, employers Oil
best effort basis snouio ensure that Aarogya Setu is installed by all
employees havinq cornpatb.e mobile phones.

(ii/) District authonties mav advise Individuals to install the Aarogya Setu
application on compatible mobile phones and reqularly update their health
status on th:,~app. Viis wili facilitate timely provisron of medical attention
tc those Individuals who ar,= at risk.

12.Strict enforcement of the guidelines'

(j) These guidelines issued under the Disaster fV1anagement Act, 2005, shall
not be diluted in any manner.

(ii) All the District fvlagistrates/ fV1unicipai Cornrruss.oners/ Commissioner of
Police, Bhubaneswar-Cuttack sha!l strictly enforce the above measures.

13.Penal provisions

Any oerson victatino these measures \"vll:t)C iial=dl_'rr ne proceeded against as



per the provisions of Section 51 to 60 of the Disaster- r"'1anagement Act, 2005, besides

legal action under Section188 of the IPe, and other legzil provisions as applicable.

Extracts of these penal provisions are at Annexure 1.

By order of the Governor

II
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Chief Secretary Odisha .

Memo No. 3058/R&DM(DM) Date: 01.06.2020

Copy forwarded to the Private Secretary to Honble Cruet rvllilister! Private
Secretary to all Ministers! Chief Secretary! Development Cornrmssroner/ .Agrrculture
Production Commissioner for kind information.

Special Rehef Commissioner ('S,

Additional Chief Secr-etary to Govt
(Disaster Management)

Memo No. 3059/R&DM(DM) Date: 01.06.2020

Copy forwarded to the Addl. Chief Secretary! PI"IIlClpaJ Secretary!
Commissioner-cum-Secretary of all Departments/ Director General of Police! Director
General of Police Fire Services/Police Commissioner Bhubaneswar-Cuuack/ All
RDCs/ All Collectors/ Supenntendents of Police! ,All Murucipal Cornrrussioners tor kind
information and immediate necessary action.

Special Relief Commissioner &
Additional Chief Secretary to Govt.

(Disaster Manaqement)

Memo No. 3060/R&DM(DM) Date: 01.06.2020

Copy forwarded to the JOint Secretary (Disaster f'k:lnagenlentJ MlIlrstry of
Home Affairs (Disaster Management Division I Government of lndra for kind
information.

SpeCial Rf:;IIt:·j COIT;mISSloner &
Additional Chief Secretary to Govt

(D rsa s ter fv1(1naqement)



Annexure I

Offences and Penalties for Violation of Lockdown Measures

A. Section 51 to 60 of the Disaster Management Act, 2005

51. Punishment for obstruction, etc.: Whoever, without reasonable cause:

(a) obstructs any officer or employee of the Central Government or the
State Government, or a person authorised by tile National Authority or State
Authority or District Authoritv in the discharge of his functions under" this Act; or
(b) refuses to comply with any direct.on given by or on behalf of the Central

Government or the State Government or the National Executive Committee or
the State Executive Committee or the District Authority under this Act.

shall on conviction be punishable with imprisonment for- a term which may extend to
one year or with fine, or' with both, and if SUCll obstruction or refusal to
comply with direcuons results in loss of iives or imminent danger thereof, shall
on conviction be punishable with imprisonment for a term wh ich may extend to two
years,

52. Punishment for false claim: vvhoever. knowingly makes a claim which he
knows or has reason to believe to be false for obtaining ,Jny relie( assistance,
repair, reconstruction or other benefits consequent to clisastcr from any officer
of the Central Cover nrnent. the State Cc)vc:rnment, the ~~ational Authority, the
State Authority or the District Authority, srrall. 011 conviction be punishable with
imprisonment for a term whlch may extend to two years, dncl also With fine.

53. Punishment for 111isappropriation of money or materials, etc.:
Whoever, being (c:lltruskd with any monev or materiells, or otberwrse being,
in custody of, or dominion over, any n ioncv or qoods. meant for providing
relief In any' throaterunq disaster situation or diSCistc:r, misappropriates or
appropriates for his own use or disposes of such money or materials or any part
thereof or wilfully compels any other person so to do, shall on conviction be
punishable With imprisonment for a term '/.;lllch may extend to two years, and also
with fine.

54. Punishment for false warning: whoever makes or circulates a false
alarm or warning as to disaster or its scverltv or magnitude, leading to
panic, shall on conviction. 1)(-': punishabie 'Nitll imprtscnment which may extend to
one year or with fii-I\::,

55. Offences by Departments of the Go v e r rrrne rrt :

(1 )Where an offence under this Act ha> \';I::('n comrmtrcd by any Department of
the Government, tli,-:, IledCI of the Dep;:'lI" ment shal: 1)(' d2er!k:d to be guilty of

- __ : _1_ •.•• ...J



ar..ordmqlv unless he proves that the offence was committed without his
knowledge or that he exercised all due diligence to prevent tl-1E: commission of
such offence.

(2) Notwithstanding anything contained in sub-section (1), where an offence
under this Act has been committed by a Department of the Covernrnent anel it is
proved that the offence has been committed with the consent or connivance of, or
is attributable to any neglect on the part of, any officer, otherthan thehead of
the Department, such officer shall be deemed to be guilty of that offence and
shall be liable to be proceeded against and punished accordinqlv.

56. Failure of officer in duty or his connivance at' the
contravention of the provisions of this Act.--Any ofticer. on whom
any duty has been imposed by or under this Act and who ceases or refuses
to perform or withdraws himself from the duties of his office shall, unless
he has obtained the express written permission of his official superior or
has other lawful excuse fOI- 50 doing, be punishable with imprisonment for
a term which may extend to one year or with fine.

57. Penalty for contravention of any order regarding
requisitioning.-If any person contravenes any order macJc under section
65, he shall be punishable with imprisonment for- a term \vtllcll may extend
to one yea r or with fine or with both.

58. Offence by companies.-( 1) Where 'an offence under this Act has
been committed by a company or body corporate, ew:;'-y Ix'r-SOfi who at the
time the offence was committed, was in charqe of, and \f/ri:-:' responsible to,
the company, for the conduct of the business of the componv. ':JS well as
the company, shall be deemed to be guilty of the coritr'c1vt-=:ntl(HIand shall
be liable to be proceeded aga inst and punished accordmqtv:

Provided that nothing in this sub-section shall reridcr anv such person
liable to any punishment provided in this Act, if he proves that the offence
was committed without his knowledge or- that he exerTI'''i:'C.lduo diligence to
prevent the comrnission of such offence.

(2) Notwithstaridinq anything contained in sub-section (1), v'Jhere an
offence under this Act has been committed by a com P':ilYy' , d!ICJit is pr-oved
that the offence was committed with the consent 01- (;illflfVarKC of or- IS

attributable to any neglect on the part of any duector, riidnd~Jc:r, seuc~tary
or other officer- of the company, such director, mcJna~j(_:!,~('(r'(:t:HY Of" other-
officer shall also, be deemed to be guilty of that offerle,.: (liicJ '~,hc:ill1)1:; liable:
to be proceeded against and punished accordingly.

Explanation.-For the purpose of this section-

(a) "company" means anybody corporate arid incILJcj,.,~;i'l firm or othlcor
- - I _ _ .~. L- . __ .-l; •.. rl. ,-....Ir. -. ,""~



59. Previous sanction for prosecution.-No prosecution for offences
punlshable urirler section::, 55 and 56 shall be instituted except with the
previous san'~tinn of tho Central Government at' the State Government, as
the case iTI'I,/ he" 01' (if al-'/, officer authorisecl in this behalf, by general or

special order by ";uch Gov·':':'rnment.

60. Cognizance of offences.-No court shall take cognizance of an
offence Uf-,>'I' t i", /':.,CL t:~'xC'~:I~"ton a comptarnt made IJ)I--

(a) t1J'2 [',j;-'Lic';!";'
the'Stat.. ,.(~.

officer ;':', ",

/",ui'i"l'HJ:'y'. the State Authority, the Central Government,
1: ti: District Authoritv 01- ('lIlY other authority or

i!':;:. ,ilalf by tha: Aurhoritv (II CO\l(~rr1fl'''='r)t, as the

case fl .:j '" "i

(b) /V:-:,,:: :-1.)' given notice of not less than tliil-ty days in the
c.r u~" ,lllcged offence and his r.itcntion to make a
r'1:Jt!C)!',;J1 Authority, the State Authoritv, the Central

"", :,t,]tJ.' c;cvernment, the Distt-ict Authority or any other

,Jf!\- ,_"'. :'~:'"

rna n neq'" i' ':.(i i!,'

cornplr.in:
Governv: I

authoru,

',i
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B .Section 188 in the Indian Penal Code, 1860

188. Disobedience to order duly promulgated by public ~'t:r\',;! 1. .·_',\'[,0,:'/,::1,

knowing that, by an order promulgated bv a pubh. ',\r·dn~ :cnAully
empowered to prornulqate such order, I-Ie is drrccted to alJ';t.:!I'i "(,'T', ~-:((:"'-:;:;)11',

act, or to take eel-tam order with certain property in his pos~".«~~~":!;'.:!"lCj,.:'r nis

rnanaqernent. drsobevs such direction, shall, if such drsobedrcr:-. ~!L.~;C:'.C:f t,~'ncb
to cause obstruction, annoyance or injury, or risk of obstruo ».: ·~::;'·./~ifV-C or
injury, to anv person lawfully employed, be punished v:irh :.:;.:..:,', " :~\nn:':::ilL

for a term wille!"· nldy extend to one month or With fine 'v'/!II(.I:·,." -c 1'/'0

hundred rupees. or with both; and if such disobedience '-.1.;"" r:' ,-~,,::b Lc;

cause danrjer to hum;:Hi life, health or' safety, or C)US(:s or t· :',:' '., .:: :'lc,t

or affray, shall be punished with .mcnsonrnent of either eke: "" .J term
which may extend to six months. or with fine which rnav 2Y:\";',":: . 'ii;' :~;u~~(?j[lc!

rupees, or with both

Explanation.---ltis not necessary that tile offender shouk: i!'; ,,-1 iyoclucc
harm} or contr rnotar.: "IIS disobedience as likely to proouo. !',.;' ;', .' c;L'nIClent

that he knows of tJH::" order which he disobeys, arid tt~~·:: !,~,:::ic<; -·(:iit'~'rlCe

produces, or IS i!~.ciy to produce. harm.

Illustration

An order ,S !AUfllulgdtelj bv a public servant le:I\,:"'::'

promutqate sucn ()!tjt.:'r, din:ctirlgtflat a reliqious prf)(r-": .. r:

down a certa.n ~,t:r,,:. I~. kr~ov\!i!'~jly disobeys the C)f'CiC'I, cii!ci ;"'"
of riot. A hciS COil"ill',[;,.,(j the off once defined In this section.

1. _ .
. -lj



Government of Odisha
General Administration & Public Grievance Department

GAD-COOD-:·"rISC-OOOI-2018- 53 /Gen., Dated the 2nd June, 2020.

ORDER
Government vide Order No. 3057/ R&Dl\·j (DI\·-1) Dt. 01.06.2020 have

, . I -e J 1CleGe eel to extend the lockdown in Containment Zones in the State with a
view to contain spread of COVID-19 pandemic, till 30.06.2020.

At Point no. 7 of the said order, Government have imposed "Weekend
Shutdown" on all Saturdays and Sundays dm·jng the month of June, 2020, in
the Districts of Canjam, Puri, Navagarh, Khordha, Cuttack, [agatsinghpur.
Kcndrapada, [ajpur. Bhadrak, Balasore and Bolangir with relaxation for only
erncrgency and pu blic services.

It is therefore directed that in the above vnoted '1] Districts, all
Government Offices shall remain closed on 06-07111, 13-14111, 20-21sl and 27-28111

June, 2020. However, essential and emergency services such as Medical,
Police, Fire, telecom, sanitation (municipal) shall not be restricted. Essential
administrative functions will also continue unrestricted.

It is therefore, impressed upon all the Government Departments and
Offices to ensure strict observance of the Covernment orders noted above.

Departments/District/Municipal authorities may issue an office order
listinz the officials who are reouired to move outside during the "Weekendo ~ u

Shutdown", in exigency of public services. The concerned officials 111dY

prominently display a copy of the office order on the. vehicle / carry it along
so as to facilitate checking by Police.'

'\.

Principal Secretary to Government.

Memo. No: 54/ Cen Dt. 02.06.2020.
Copy forwarded to all Departments of the Government / Municipal

Commissioner. Bhubaneswar Municipal Corporation/ Commissioner 01'

Police, Bhubanesvvar-Cuttack/ Collector & 01"1, Ganjam. F\rri,' Nayagarh,
Khordha. Cuttack, Jagatsinghpur, Kendrapada, [ajpur, Bhadrak. l3alas()re and
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THE HIGH COURT OF ORISSA,CUTTACK

ORDER
Cuttack Dated the 03rd Max,2020

In view of the extension of nationwide lockdown for a further period of
two weeks w.e.f. 04.05.2020 and issuance of new guidelines on lockdown
measures by the Government of India, Ministry of Home Affairs, New Delhi
vide Order No. 40-3j2020-DM-I(A) dated Olst May, 2020, it is notified for
information of all concerned that the normal working of the High Court and the
Subordinate Courts in the State shall remain suspended till 17.5.2020 and the
directions/instructions issued earlier vide Full Court Minutes dated 14.4.2020 with
regard to restricted functioning of the High Court and Subordinate Courts shall
continue to apply, however, with the following modifications, with effect from
4.5.2020.

(i) that the High Court shall function on all five working days of the week with
one Division Bench on Tuesday and Thursday and five Single Benches on each
working day of the week till 15.5.2020.

(H) that the Judges sitting in Division Bench shall also hold Single Benches after
completion of the work of the Division Bench.

(iii] that the Subordinate Courts and their offices falling in the "Red Zone" shall
function only for one hour as per the directions already issued, to take up Criminal
and Civil matters of extremely urgent nature.

(iv) that the working of the Subordinate courts and their offices falling in the
"Orange Zone" shall function for two hours i.e. from 9.00 A.M. to 11.00 A.M, except
the courts and their offices in Berhampur, Bhubaneswar, Chatrapur, Koraput(Sadar),
Puri(Sadar), where there is no morning sitting, which shall function from 11.00 A.M.
to 1.00 P.M.

(v) Lhat the Subordinate courts and their offices falling in the "Green Zone" shall,
starting from usual official hours, function up to the lunch break for two and half
hours.

It is further notified that the morning sitting of Subordinate Courts shall be
held as per Rule-l of G.R.&C.O.(Civil) Vol. I, except in places of Berhampur,
Chatrapur, Bhubaneswar, Koraput (Sadar) and Puri(Sadar) during the summer
month/vacation, as per the decision taken at Item No.1, subject to any specific
instructions/ guidelines issued as per the order of the Government of India, Ministry
of Home Affairs(MHA) with regard to lockdown depending as to in which Zone. viz;
Red, Orange or Green, as the case may be, the area in question falls. In case any
Court premises comes within the containment area declared by the State
Government, the concerned District Judge shall have the power to shut down the
court for the containment period under intimation to the High Court.



Further, the following instructions are issued with regard to the measures
to be taken by the officers and staff, of the Hon'ble High Court and also of the
Sub-ordinate Courts in their respective work places, which shall be strictly
adhered to.

1. Wearing of face cover inside the Court premises is compulsory.
2. Social distancing (2 Gaz ki doori) must be maintained and

congregations which may defeat social distancing be prevented.
3. Congregation inside the Court Hall be avoided.
4. Adequate provision .for thermal scanning/ hand wash / sanitization

preferably, with touch free mechanism be made available in entry and
exit point of the Court premises and in areas of common use ..

5. Sanitization of Courts and their offices, common facilities and also of
articles viz. table, chair, door knobs, hand railing be done frequently
with requisite chemical disinfectant.

6. All officers and staff are mandatorily required to install Arogya Setu
App in their Mobile phones.

The above instructions are given in addition to the instructions given
earlier pertaining to COVID-19 Management.

The Order No. 40-3j2020-DM-I(A) dated 01st May, 2020 along with its
enclosures and the guidelines 0'£ the Government of India, Ministry of Home
Affairs, New Delhi are enclosed herewith for guidance.
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